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CHILD S A N Y A S  DIKSHA R EST­
RAINT BILL*, 1957

Shri D. C. Sharma: Sir, I beg to
m ove for leave to. introduce a B ill to 
provide for the restraint on sanyas 
diksha of a child.

Mr. Speaker: The question is:

"That leave be granted to intro­
duce a Bill to-provide for the rest­
raint on sanyas diksha of a child."

The motion was adopted.

Sbrl D. C. Sharma: I beg to intro­
duce the Bill.

DELHI UNION TERRITORY PUBLIC 
TRUSTS BILL*, 1057

Shri Radha Raman (Chandni 
Chowk): Sir, I beg to move for leave 
to introduce a Bill to regulate and to 
make better provision for the adminis­
tration 0/ public, religious and charit­
able trusts in the Union Territory of 
Delhi.

Mr. Speaker: The question is:

“That leave be granted to intro­
duce a Bill to regulate and to 
make better provision for the 
administration of public, religious 
and charitable trusts in the Union 
Territory of Delhi” .

The motion was adopted.

Shri Radha Raman: I beg to intro* 
duce the Bill.

CODE OF CRIM INAL PROCEDURE 
(AMENDMENTS) BILL*, 1957

Shri S. Ghose: Sir, I beg to movo
for leave to introduce a B ill further 
to amend the Code of Criminal Pro­
cedure, 1898.

Mr. Speaker: The question is:

“That leave be granted to intro­
duce a Bill further to amend the 
Code of Criminal Procedure, 
1898.”

The motion was adopted.

Shri S. Ghose: Sir, I introduce the 
Bill.

D RAM ATIC PERFORMANCES 
(AMENDMENT) BILL*, 1957.

Shri V . P. Nayar (Quilon): Sir, I 
beg to move for leave to introduce a 
B ill further to amend the Dramatic 
Performances Act, 1876.

Mr. Speaker: The question is:

“That leave be granted to intro­
duce a B ill further to amend the 
Dramatic Performances Act, 1878’'.

The motion was adopted.

Shri V . P. Nayar: Sir, I beg to in­
troduce the Bill.

CONSTITUTION (AMENDMENT) 
BILL*. 1957
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Mr. Speaker: The question is:

“That leave be granted to in­
troduce a Bill further to amend 
the Constitution of India.”

The motion was adopted.
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